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. . . , 1.
M.A.#0.574/98 in 0.A.N0.1693/97 b 3
Betueen: Ot. of Order: 22.7,98.

1. Secretary, Min.,of Defence, Govt. of India, Hew Delhi,
2, Yhe Engineer in Chief's Branch, Army HQ, New Delhi.
3. The Chief Enginegr, Southern Command, Pung.

...ﬂpplicants/Respondents.
And .

1. Shri U.S.Prakash Rao | P
' . ..Respondent/Applicant.

Counsel for the Applicants ¢ Mr.\V.Vinod Kumar
Counsel for the Respondents : Mr.K.S.R.Anjaneyulu

CORAM «
THE HON'BLE SHRI R.RANGARAJAN HENBER (A)
THE TRIBUNAL MADE THE FOLLOMIHG ORDER ¢

Heard Mr.V,Vinod Kumar for the applicant.and Mr.D.Subra-
manyam for the respondents.
The time is extended up to 30.9.98. o further extsn51on

will be glven.
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To

1. Secretary, Min.of Defence, Govt. of India, Wew Delhi,
2. The Engineer in Chief's Branch, Army HQ, New Delhi.

3. The Chief Enginesr, Southern Command, Pune. .
4, One copy to Mr.V.Vinod Kumar, Advocate,CAT,Hyderabad.
5. Dne copy to Mr.K.S. R Anjaneyulu, ﬁBuccate CAT,Hyderabad,

o

6. One duplicate copy.
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